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[Shri M. Kandaswamy]

be due to shortage of coal. We under-

_stand that coal is- being allotted to
Northern States, viz, U.P.; Bihar;
Maharashtra, Andhra Pradesh etc. If
the ratio is distributed to Tamil
Nadu also the Thermal Units will be
able to function properly.

If the Thermal Units are equipped
with full capacity, it will be possible to
reduce the impact of power cuts on
textile mills, large-scale, small-scale
industries, agricultural and engineer-
ing foundaries. Since the livelihood
of nearly lakhs of workers are in-
volved it is demanded that immediate
steps should be taken to supply suffi-
cient quantity of coal from the prop-
er commissioning of gsecond stage of
Thermal Units in Tamil Nadu.

I further......

MR. DEPUTY-SPEAKER: Whatever
you have given, which hag been appro-
ved, only will go on record.

(iv) DEALERSHIP POLICY OF MARUTI
LTD.

SHRI RATANSINH RAJDA (Bom-
bay South):. This Parliament has pas-
sed and adopted the Maruti l.imited
(Acquisition and Transfer of Under-
takings) Act, 1980. The said Act
provides inter-alia for the acquisition
and trunsfer of undertakings of Maruti
Limited with a view to securing the
utilisation of the available infrastruc-
ture, to modernise the automobile in-
dustry, and for matters connected
therewith or incidental thereto. The
Government is duty-bound to nrotect
and safeguard the interests of all those
who assisted and cooperated the plan
to produce a small car named Maruti
Car.

Late Shri Sanjay Gandhi entered
into an agreement known as Dealer-
ship Agreement with about 73 persons
hailing from different parts of the
country and appointed these 73 per-
song to be dealers of M/s. Maruti
Limited in different parts of our
country, These dealers on
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their part paid on the average a
sum of Rs. 3 lakhs aggregating to an
amount of Rs. 2.39 crores on the de-
mand of M/s, Maruti Limited. Besides
investing such a huge amount to the
tune of Rs. 2.39 croreg these original
dealers invested in shares, in show=-
rooms and workshops and other sales
facilities. They had raised these funds
at the cost of their running professions
by sale or mortgage of their propers
ties and borrowing from banks and
private sources. They thus created
saleg infrastructure. But unfortunately
the Maruti Car proved to be a still
born child,

In the wake of nationalisation the
new nationalised establishment has
taken over assets ag well as liabilities
of the previous company.

These 73 original dealers therefore,
fee] that they are ipso facto dealers
of the nationalised establishment, It
bacomes the moral and legal duty on
the part of the Government while
floating the government company to
accept and safeguard the rights, title
and interests of all these original cCea-
lers nad appoint them outright the
dealers in their territories assigned to
them as per the past agreement,

In the case of nationalisation  of
many other under-takings, the dealers
who then existed were accepted as the
dealers of the nationalised concern, It
would beé therefore prudent, just, pro-
per and in the fitness of things that
the Government should unequivocally
announce the origina] dealers ag de-
jure and de facto dealers of the na-
tionalised concern,

(vii) ERADICATION OF ENCEPLALI-
TIES FEVER FROM GORAKHPUR DISTRICT
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(viii) NEED FOR EQUAL TREATMENT
TO ENGINEERS IN COAL INDIA LeD.

SHRI R. L. P. VERMA (Kodarma):
Under Rule 377 I make the following
statement:

1 want to draw the attention of the
Energy Minister towards the sad
plight and discontentment amongst
thousands of Engineerg of Excavation,
Electric and Mechanic and Civil
cadre of Coal India Ltd. In Coal In-
dustry, it seems only mining engineers
are being considered for the posts of
Directors and for other such posts at
corporate level not only in Technical
Cadre but also in other cadres like
personnel, safety etc. The officers in
engineering cadre like excavation elec-
tric and mechanical who are equsally
qualified, experienced and devoted
and pay vital role in this industry are
not being deprived of career-growth
but also denied the opportunity to
participate in decision making at cor-
porate level. This is a gross injustice.

The contribution of these engineers
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towardg production, planning, machine
management, maintenance manage-
ment, workhops support, training £nd
skilled manpower management, import
substitution is also remarkable and
commendable. The contribution of
the hard work, zeal and efforts of the
neglected engineers is evident in the
achievements of Coal Industry which
has been possible mainly due to
mechanisation of coal mines—either
open-cast or underground.

Still it is unfortunate that this 1
not being recognised by the manage-
ment at top levels. If the Government’s
apathy will continue to prevail it is
feared that frustration and demorali~
sation will creep in, which is not a
healthy side for the coal industry. I
would like to urge upon the Govern-
ment to consider the case of equal
treatment of all engineers who are be=
hind the machines, plant and equip-
ment in the coal industry.

(ix) REALEASE OF WATER To WEST
BencAL  FrOM TENUGHAT TO SAVE-
Crops,

PROF. RUP CHAND PAL (Hoogh-
ly): Under Rule 377. I make the fol-
lowing statement:

West Bengal ig currently affected by
severe drought. Millions of people are
passing through severe hardship and
misery. Large amount of crops has
already been damaged by two spells
of drought. But still the peasants
are struggling to save whatever little
crop ig standing in their field. Standing
crops in 240,000 hectares of land
under D.V.C. command area will be
destroyed for lack of irrigation if
some water is not made availableg im-
mediately. The West Bengal Chief
Minister has already sent an urgent
telex message to the Prime Minister
twq days back requesting her to in-
struet the concerned officials to release
at least 50,000 acre feet of water from
Tenughat in Bihar in view of the
very serious situation in West Bengal.
The West Bengal Irrigation Minister
also sent urgent messageg to Uniom
Irrigation Minister and Union Induge



